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Amend- 

( ~ & e & ~ ~ ~ ~ < ~ .  ~ 8 3 ~  . . ~ ! ~ w l & ~ ~ ~ y .  <A reinaf&ef r&$epr$a' 'to- as the of 
p u n j a ~  .wafiiEipaj , . ~ ~ t ) , .  itor ,,ilaas dlowi5g . . .:cydd~e~ - .:hall be section 

188. 
, substituted, namelx: - 

. . "(t) render licences ne handcarts employed for 
transport or for hawking ar and for persons using such 
handcarts, 

.(ta) specify the trade o which ' handcarts may not 
be used, 

L. 

(tb) specify the Fiesigns for harid used for any trade and 
different designs may be specified f ndcarts used for different 
trades, 

(tc) specify the nlaximum number of that may be issued 
for the use of handcarts for any trade or I .  

(td) impose restrictions as to the tim uring which handcarts 
may be used for carrying on any trade a e area of operation of 
such trade and also for the parking plac the handcarts, 
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(te) prescribe the fe+&'@ayable for the issue of such licences 
and the conditions for the grant, enewd or revocation of such 
licences : 

Provided that- \ 
(i) no trade shall be specifieQ under clause (to) as a trade 

for which handcarts m y  .not used, unless the use of hand- 
cart& for carrying on iuch trhdey'  liliely to be 'darmflil to the 
health, hygiene 01. sanitation o r ,the general Ijublic or is other- 
wise against the interests of the jgeneral public; 

(ii) in making bye-la& clause (tc) or clause ( td) ,  
regard shall be had to of traffic, the nature of the 
roads and the space available for/ parking, the problems of sani- 
tation and other relevant factorst'. 

i 

Amend- 3. In section 199 of the Punjab Munic'pal ActJ- 
ment 
of (a) in sub-section (1)- 

i 
section I 
199. (i) for the words "fifty pees", the words "two hundred 

rupees" shall be substituted; 

(ii) for the words “fib r fee" , the words "twenty rupees" 
'/shall be substituted; - * I  

(b) after subsection (I), t&? *following ' swB-section shall be 
inserted, namely : - -. 1 

" (1A) Such bye-laws mab also provide t b t  'h any' person,, , 
convicted for the breach, \or abetment of breach, of ahy bye- 

. , is convict,ed and-, it is 
a' like offence ldn Lot 

less than two previous the court,-before which 
I the third or takep pJace, may ordqr the, 

confiscation of the handcart for transport or, hawking 
arkicies for sale, as the case in contravention of the 

\> pnovisions of any bye-law made b d e r  the said clause (t).". 
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